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" KOLKATA BENCH, KOLKATA

Date of Order: 15.1‘0.2019.

Hon’ble Ms. Bidisha Banerjee, Judicial Member

Shri Alok Kumar Das, son of Late Anandamoy Das,
aged about 53 years, residing at 7t Mile, Reshambari,
CSB Staff Quarter No. 8, Rishi Road, Kalimpong -
734301, West Bengal now presently posted at SSPC,
Debinagar, Raiganj as an Assistant Superintendent
{Administration) under Central Silk Board, Ministry of
Textiles, Government of India under. the control and
authority of Scientist -B and Incharge of Central Silk
Board, Ministry of Textiles, Government of India,
SSPC, CSB, Debmagarm Ralganj, Uttar Dinajpur -
7 33123 ‘ '
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throﬁ'i"é”hI the “Member -
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3 Layout, Madlvala,
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. The ”Jomt ElrectorwthexCentral‘ Silk - Board Ministry of

Textﬂes Govejf'rﬁ?nent oﬁ**lndla";uservxce through the
Member "*Secretary,w_,.CSB“d’eE@mples BTM Layout,
Madivala, Bangalorerww56®@68

. The Assistant Director (A&A), Central Sericultural

Research & T;aining Institute, Central Silk Board,
Ministry of Textiles, Government of India, Berhampore
— 742101, District Murshidabad.

. The Scientist -D of Regional Sericultural Research

Station, Central Silk Board, Ministry of Textiles,
Government of India, Kalimpong — 734301.

. The Scientist -B and In-charge, Silkworm Seed A |

Production  Centre (SSPC) under Central Silk Board,
Ministry of Textiles, Government of India, Debinagar, -
Raiganj - 733123.

--Respondents

For The Applicant(s): Mr. P. C. Das, counsel

For The Respondent(s): None
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ORDER(ORAL)

? ?é/ Per: Ms. Bidisha Banerjee, Member (J):
.' jj Heard Id. counsel for the applicant. Ld. counsel for the applicant
i submitted that he could not serve a copy of the O.A due to urgency,

accordmgly, this matter is taken up in dispensation of requlrement

under Rule 11(8) of CAT Procedure Rules, 1987.

2. It is noticed that the applicant on 13.06.2019 represented seeking

his retention at Kalimpong, where he has served since June 2010, on the
. ground :that he had undertaken ;crelnsfers six times earlier, but this time

with a new born baby of Just -one’ and *half months old he was not in a

sty
position to join his place@ ’*@r sfer at @a‘fg’anz
o
prayer has been rejécted by i "-U,A Tt ,r111"é's on 03% /42019 (Annexure A-

far away place, which

- consrd:;fd for -his™ transfer
back to Kahmpong‘zdu td com elhngfaml‘yA diréumst s.

\z«,‘} ‘ '
4. Ld. counsel WGQ . als”’o;g;,submltﬁthat/ éil‘ OM dated 30th

. September 2009 supports h1s»cause as 1t;,g sages that,

“4.(vii) Where one spouse is employed under the Central Govt. and the

other spouse is employed under the state Govt.:-
The spouse employed under the Central Gouvt. may apply to the
competent authority and the competent authority may post the
said officer to the station or if there is no post in that station to
the State where the other spouse is posted.”

Citing the aforesaid, Ld. counsel would sﬁbmit that the wife of the
applicant is a State Government employee, for which she cannot be
posted out of the State and, therefore, the authority should consider his

case sympathetically keeping .in.view the welfare of the new born child.
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However, 1d. counsel also admits that no representation has been
preferred by the applicant seeking such consideration.

5. Therefore, without entering into the merit of the matter, the present
O.A is disposed of at the admission stage itself with liberty to the
applicant to prefer a representation to the competent authérity within 15
days from the date of receipt of a copy of this order to seek his transfer
back to Kalimpbng ‘in terms of Para 4(vii) of DOPT OM Dated 30.09.2009,
as extracted supra, which if preferred, shall be duly considered and
disposed of with a reasoned and speaking order by the said competent

o T U i,

authority within one month fremq the%date of receipt ‘of such

representation spec1fyang&learly why, e app 1can would not be entltled
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